CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

l.LA. No. 31/2025 in Petition No. 302/MP/2022
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Record of Proceedings

The case was called out for a virtual hearing.

2.  During the hearing, the learned counsel for the Petitioner submitted that the present
IA has been filed for modification of the interim direction given during the hearing dated
19.7.2023 and to allow recovery of outstanding water tax dues from beneficiaries and
upload unpaid invoices on the PRAAPTI portal, ensuring financial sustainability for the

Petitioner.
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3.

The learned counsels for the Respondents PSPCL, TPDDL, BSES Discoms, and

the Respondent UPPCL requested time to file a reply in the IA.

4.

The Commission, after hearing the parties, directed as under:

(a) Admit the 1A and issue notice to the Respondents.

(b) The Respondents are permitted to file their replies on or before 17.4.2025 after
serving a copy to the Petitioner, who may file its rejoinder, if any, by 24.4.2025.

The petition, along with IAs, will be listed for hearing on 28.4.2025.

By order of the Commission

Sd/-
(Deepak Pandey)
Assistant Chief (Law)
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